FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/s.GROWELL HIRE PURCHASE & FINANCE PRIVATE LIMITED

ﬁ'- PARTICULARS
o.

DETAILS

1 |Name of corporate debtor

M/s.Growell Hire Purchase & Finance Private
Limited

~

Date of incorporation of corporate debtor

June 02, 1987

©

Authority under which corporate debtor is
incorporated / registered

Registrar of Companies Chennai

IS

Corporate Identity No. of Corporate
Debtor

CIN: U65921TN1987PTC098875

Address of the registered office and prin-
cipal office (if any) of corporate debtor

o

Regd. Office: No. 6/13, Park Avenue, North Av-
enue, Kesavaperumalpuram, Off Greenways
Road, Chennai - 600 028.

o

Date of closure of Insolvency Resolution
Process

March 26, 2026 (Date of order of Liquidation)

~

Liquidation commencement date of cor-
porate debtor

March 26, 2026( Copy of order uploaded on
NCLT Portal on April 02, 2026)

8 |Name and registration number of the in-
solvency professional acting as liquidator

P. Balasubramanian
IBBI/IPA-001/IP-P-02867/2024-2025/14404

©

Address and e-mail of the liquidator, as
registered with the Board

Address: 85/3, Sukkaliyur, Karuppampalayam
Village, Karur, Tamil Nadu ,639003, Email:
karurbalaw@gmail.com

=)

Address and e-mail to be used for corre-
spondence with the liquidator

Address: Door No.3&4, 157E Ground Floor, Ma-
hathma Gandhi Road, Bharathi Nagar, Karur-
639002, Email: Email: cirp.growell@gmail.com

1

Last date for submission of claims

April 25, 2026 (i.e., thirty days from the date of
Liquidation Order)

Notice is hereby given that the National Company Law Tribunal, Chennai Bench, Court-Il has
ordered the commencement of liquidation of M/s.Growell Hire Purchase & Finance Private Lim-
ited on March 26, 2026 in IA/(IBC)(LIQ.)/30(CHE)2025 in CP(IB)/154/(CHE)2023.
The stakeholders of M/s.Growell Hire Purchase & Finance Private Limited are hereby called
upon to submit their claims with proof on or before April 25, 2026 (i.e., thirty days from the date
of Liquidation Order), to the liquidator at the address mentioned against item No.10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.
In case a stakeholder does not submit its claims during the liquidation process, the claims sub-
mitted by such a stakeholder during the corporate insolvency resolution process under the In-
solvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016, shall be deemed to be submitted under section 38.
Sd/-P. Balasubramanian
Liquidator of M/s. Growell Hire Purchase & Finance Private Limited
Reg. No.: IBBI/IPA-001/IP-P-02867/2024-2025/14404
Date: April 6, 2026, Place: Karur

WA
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Speed Post/E-mail
CEA-12011/429/2025 o CHOLAMANDALAM INVESTMENT NOTICE
i Motice is hereby given thal followsng share cerlificate of FORCE MOTORS LIMITED:
Government of India > Chola AND FINANCE COMPANY LIMITED s :
S i . i . i : Fi BT DISTINGTIVE : i
MI“IStry of Cooperatlon ooy ... | Corporate office address:- Chola Crgst,Super B, Q54 & C55/4, _Thlru Vi Ka S o NAME OF CERTIFICATE NOGS| o oF | Face
. . . Industrial Estate, Guindy, Chennai — 600 032 NG | SHAREHOLDER MOiS) - SHARES|VALUE
The Co-operative Election Authority FrRoM | 7O
| | 111 [
09th Floor, Tower E, World Trade Centre POSSESSION NOTICE [ (APPENDIX IV) [Under Rule 8(1)] HEISHNARRG
Nauroji Nagar, New Delhi-110029 AMNNARAD
Dated: 26th February, 2026 WHEREAS the undersigned being the Authorised Officer of M/s. Cholamandalam Investment And Finance Company Limited , under the {, | KDOOoT2 LOKAPUR 74971 |#g47oo6{agaus| so 10
Election no.167/2025-26 Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of the powers & ANMNARAD & :
conferred under Section 13(12) read with Rule 9 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned KRISHMARAD
ORDER . : . . .
. ; " ; il " ; " - below under Section 13(2) of the said Act calling upon you being the borrowers (names and addresses mentioned below) to repay the amount LOKAPUR
Sub: ASphF:'?Ig::teataOfebgg;umduigstc;ftgcgrooa:Eatl:?\?e E:ﬁ‘;tr'fgrzgi’tg;";&f E?éﬁ:;dﬁ:t :;alil:clfllg:szf mentioned in the said notice and interest thereon within 60 days from the date of receipt of the said notice. The borrowers mentioned herein below o _ _ _
Opp. Mauli Sgbhagruh Savedi Ahily?anagar Maharashtra-a1 4003Y-reg. » Nag ’ having failed to repay the amount, notice is hereby given to the borrowers mentioned herein below and to the public in general that the have been lost or misplaced and undersigned have applied fo the Company 1o fssue
1. The Cooperative Election Authority has been established under Section 45 of the MSCS Act, 2002 (as, undersigned has taken possession of the property described herein below in exercise of powers conferred on me under sub-section (4) of Section duplicate share certificate(s} for the said shares. Any personis) who have claim in
amended in 2023). As per Section 45-1 of the said Act, the Authority discharges the following functions:- 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned here in above in particular and the respet ol the aforesaid shares should lodge claim for the same with the Company al is
i. Conduct of elections of the multi-state cooperative society; public in general are hereby cautioned not to deal with said property and any dealings with the property will be subject to the charge of M/s. Registerad Office: Mumbal Pune Road, Akurdl, Pune- 411035 | email id -
i SSUDGF‘]WItShe, o;lrec’;.and control tti:e matter% rglatmg to preparation of electoral rolls; and Cholamandalam Investment And Finance Company Limited for an amount as mentioned herein under and interest thereon. The borrower's compliance - officen@forcamotors.com, within 15 days from the date of this nofice, else
iii. Such other functions as may be prescribed. e o o ot : : ; - g e i = . E
2. Accordingly, in exercise of the powers conferred by Section 45 K (1) of the Multi-State Co-operative attention isinvited to provisions of sub-section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets. [he L.:;.m;:al ywill proceed toissue -::prlu;ale share certficate!s)
Societies (MSCS) Act 2002, as amended by the MSCS amendment Act 2023 read with Rule 19F (a) of the Date of - Mofe: No claim shall lie aganst the Cormpany after expery of aforesaid notice period of 15
MSCS Rules 2002, as amended by MSCS Amendment Rules in 2023, the Co-operative Election Authority SI. | Name and Address of the Demand| 0/S AMT Description Of The Date Of days J
hereby appoints District Magistrate/Collector, Ahilyanagar as Returning Officer for conducting Elections No. Borrowers & Loan Alc no. Notice Property Possessed Possession Sdi-
of the society as per details subsequent paragraphs. T - = : e Name of the-shareholder
3. The detailed election programme is as under:-_ * | Loan Alc No. HL29ALA000182227 Q Rs.2078574/- |The Parcel Of The Property Situated In The § Diate- 0BI0412026 KRISHNARAD ANNARAD LOKAPUR
Election Program Mr/Mrs. PRAGADEESHWARAN S & | (Rupees Twenty | Registration District Of Tenkasi, Surandai  Sub- py Place: PLINE & ANNARAD KRISHNARAD LOKAPUR
{Rule 19H (2)} Mr/Mrs. MALLIKA P S lakhs Seventy | pegistrar Office Jurisdiction, Alangkulam Taluk, &
1 |Name of MSCS Shri Sant Nagebaba Multistate Cooperative Urban Credit Society Limited, Nager, Kuthukkalvalasai, Tirunelvel, Slt\a/\(/aenrynF:)?Jr No.4/126, Old Natham Survey No.568/3 now New g
Nagebaba House, Opp. Mauli Sabhagruh, Savedi, Ahilyanagar, Maharashtra- 0T i i ) . W m am
414003. Email/contact santnagebaba @ gmail.com 9552543455, 9552554055 2217232 Kovil, Tirunetvell, Tamil Nadu g’;'g% e gatﬁtm 3“”Z¥9§°'5ff/37éw'thd/*2 Eé‘tej”tN%'t?]s 15 : :
2 |Registration Number |[MSCS/CR/314/2009 dated 10.09.2009 oy q.Mtror q.rt., bounged pby: North- 7]
Also At: Door No.4/126, Ward No.4, And interest . ] 7 1
3 |Returning Officer District Magistrate / Collector, Ahilyanagar Nastcf:am S?](:)r 5068/3 subiirvivis?on Thereon. Arungchaladevar Plot House., South-Sangara & RESEH" E Bf"l\“{ {}F Ihnlﬁ‘-
4 |Post for  which|Board Member-15 (General-12, SC/ST-1 & Women-2) Office Bearers- o . Pandiyan Plot.,, East-Andaperumal Devar Plot 3 wWww.rbi.ora.in
election being held |2.(Chairman-1 & Vice-Chairman-1) Natham S.No. 568/7 Pandiyan Street, House., West- South North Street., North-Eastwest-| & — roLorg.
. - Kalyneerkulam Village, Muppudathi 24.25 ft, South- East West-24.25 ft, East-South
5 |Area of Operation [Maharashtra, Gujarat and Karnataka , ) AUCTION OF STATE GOVERNMENT SECURITIES
"6 |Regular Member 64379 Individual Members, inclusive of 16624 Women Members Ammarll Temple, Alangulam Taluka, North- 28 Ft, West-South North- 28 ft, Total-679
(Maharashtra-64262, Gujarat-63 and Karnataka-54) Tenkasi District, Tamil nadu - 627861 Sq.Ft., With all easement Rights and Pathway The follawing State Governmants have offared 1o sell stock by way of auction, for an
7 |Polling Booth As decided by Returning Officer AUTHORIZED OFFICER aggregate amount of 718,158 Crore (Face Value)
8 CEO Mobile No. Email 1d. Date: 02-04-2026 CHOLAMANDALAM INVESTMENT AND
Anil Somnath Kadam 9552543455 santnagebaba @gmail.com Place: Tenkasi FINANCE COMPANY LIMITED EHL Stata | UT wt'gnuh}u “:am ] Igwn;
The Returning Officer is requested to publish election notice in the newspaper circulated in the area of '
operation as required under Rule 19-1(3) and to publish election programme on the website. g P ol e
(B) Election program for Board of Directors FORM B 1. | Anchra Pradesh = ) il
\SLNo| Particulars Date Time 2200 25 | Yield based
E !Publication of Provisional List of 6th April, 2026 (Monday) |By Evenin PUBLIC ANNOUNCEMENT i P '
. |Members/Eligible to Vote P 2 iigd g (Regulation 12 of the Insolvency and Baqkruptcy Board of India (Liquidation Process) Z. | Himachal Pradesh 300 10 | Yield based
"5 [Time Window for Raising Objection to | _ 7th to 10th April, 2026 |11:00 AM to 3:00 PM Regulations, 2016) a0D 05 | Yield based
| Ithe Provisional List (Tuesday to Friday) FOR THE ATTENTION OF THE STAKEHOLDERS OF o | A— p— o e
"3 |Scrutiny of objection received to the | 13th to 17th April, 2026 |11:00 AM to 3:00 PM M/s.GROWELL HIRE PURCHASE & FINANCE PRIVATE LIMITED o | e s : e
| Provisional List (if any) (Monday to Friday) s, 1200 3 Yield Bamed
| 4 |Publication of Final List of Members 17th April, 2026 (Friday) |By Evening _No. PARTICULARS DETAILS 7 ;
| |Eligible to Vote 1 [Name of corporate debtor Mis.Growell Hire Purchase & Finance Private 4.| Meghaiaya <38 | Yield hased
5 |Issue and Filing of Nomination Form 27th to 29th April, 2026 |11:00 AM to 3:00 PM . : Limited & | Punjab 1500 10 | Yield based
: (Monday to Wednesday) ~ 2 |Date of incorporation of corporate debtor| June 02, 1987 _
| 6 |Publication of List of Nominations 29 April, 2026 By 5:00 PM 3 |Authority under which corporate debtor is |Registrar of Companies Chennai R&::-;—:‘ir"-l: r;" ;’é”s-
| Received (Wednesday) incorporated / registered G0 i‘l.'lj'fl s in P hased
7 Ecrutiny of Received Nomination 30th April, 2026 (Thursday)|11:00 AM onwards 4 |Corporate Identity No. of Corporate|CIN: U65921TN1987PTC098875 & | ‘Frosasmhan March 26, 2024
| orms Debtor : Fotvizat
| | { ._I7 t
| 8_|Publication of List of Valid Nominations | 30th April, 2026 (Thursday) By 5:00 PM 5 |Address of the registered office and prin-|Regd. Office: No. 6/13, Park Avenue, North Av- o Tield based
- 9 Withdrawal of Nominations 2nd May, 2026 (Saturda 11:00 AM to 3:00. PM cipal office (if any) of corporate debtor |enue, Kesavaperumalpuram, reenways 1,800 k3| Yield bissed
| f y ( y) ipal office (if any) of te debt K . I off G y
10 |Publication of Final List of Contesting | 2nd May, 2026 (Saturday) |By Evening Road, Chennai - 600 028. : } MUD e Y |u:||:-u:|
| Candidates 6 |Date of closure of Insolvency Resolution |March 26, 2026 (Date of order of Liquidation) 7. | Toarigars : . L
11 |Date of Polling, if Necessary 17th May, 2026 (Sunday) [8:00 AM to 04:00 PM and all Process 3 1,800 M| ield based
those who have entered polling 7 |Liquidation commencement date of cor- March 26, 2026( Copy of order uploaded on
station at 04 PM or before porate debtor NCLT Portal on April 02, 2026) Tatal 18,159
| _ should be allowed to cast vote 8 |Name and registration number of the in- P. Balasubramanian The auction will be conducted on the Reserve Bank of India Core Banking Saolution
1= Souniingioinaies : At Viay=2026-Fesday, SYI0:00:ANEORWaRdS solvency professional acting as liquidator |BBI/IPA-001/IP-P-02867/2024-2025/14404 (E-Kuber) system on April 07, 2026 {Tuesday). Individual investors can also place
| 12 |Submission of Form 19M with 19th May, 2026 (Tuesday) 9 |Address and e-mail of the liquidator, as [Address: 85/3, Sukkaliyur, Karuppampalayam bids as per the non-competitive scheme through the Retall Direct portal
A |recommendation for seeking approval of registered with the Board Village, Karur, Tamil Nadu ,639003, Email: (https:iirbiretalidirect.org.in). For further details, please refer ta RBI press releass
CEA before declaration of result of BOD karurbalaw@gmail.com dated April 03, 2026, on RBI websie www.rbl.org.in
| 13 | Declaration of Result of Board of After approval of Cooperative Election Authority, New Delhi 10 [Address and e-mail to be used for corre- |Address: Door No.3&4. 157E Ground Floor, Ma- T P R O S : =
| |Directors on Format 19M spondence with the liquidator hathma Gandhi Road, Bharathi Nagar, Karur— SALPEECHSSIEE DY EnL N IMOR AL S DM S FOM DOnY:
| (C) Election Program of Office Bearer(After Declaration of Result of Board Members' Election) 639002, Email: cirp.growell@gmail.com
14 |Announcement of Election Schedule 25th May, 2026 (Monday) 11 |Last date for submission of claims April 25, 2026 (i.e., thirty days from the date of
I. Time window for filing nomination 09:30 AM to 11:30 AM Liquidation Order) p
Il. Scrutiny of nomination papers 3 12:30 PM to 02:00 PM Notice is hereby given that the National Company Law Tribunal, Chennai Bench, Court-Il has e - i
Ill. Time and date for withdrawal 02:00 PM to 04:00 PM ordered the commencement of liquidation of M/s.Growell Hire Purchase & Finance Private Lim-
IV. Display of list of the contesting By Evening ited on March 26, 2026 in IA/(IBC)(LIQ.)/30(CHE)2025 in CP(IB)/154/(CHE)2023. _
| |candidate and schedule of election The stakeholders of M/s.Growell Hire Purchase & Finance Private Limited are hereby called W
15 |Meeting of Newly Constituted Board & | 26th May, 2026 (Tuesda 11-:00 AM Onwards upon to submit their claims with proof on or before April 25, 2026 (i.e., thirty days from the date 5
Publil:aqrion of \|I_V,gt for Va}iﬁ Y (Tu y) W of Liquidation Order), to the liquidator at the address mentioned against item No.10. SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
| |Nominations, Palling (if required Th%{inancial oregit%rtshsha;lllsubmitLt?heir cIairps with pro%f by etlectrboni(i mtean_s only. All other REQUESTS OF PHYSICAL SHARES
16 |Declaration of Result of Election of After approval of Cooperative Election Authority, New Delhi créaitors may submit the claims with the proor in person, by post or by EIEClronic means. }
Office. Bearers on Format 19N Submission of false or misleading proof of claims shal attract penalties. , Pursuant to SEB| Circular HO/3813/11(2)2026-MIRSD-PODI 375012026
In case a stakeholder does not submit its claims during the liquidation process, the claims sub- ;
g?fte 1A)dﬁll elecélor; retzlgted \t/volgk W|IIt be Cc;jonoe in tr:e ofsflce otf thAeh llzlectlon Rgt%ramgljwogﬂce[] 2& Elelct'on mitted by such a stakeholder during the corporate insolvency resolution process under the In- dated January 30, 2026, shareholders are informed that a Special
ice Address: District Deputy Registrar Co-Operative Society, Ahilyanagar, Sahkar Maharshi Gopalraoji : : :
Sole Patil Sahkar Prashikshan Kendra, 43, Chahurana Budruk, Behind Market Yard, Ahilyanagar, Dist. Eﬂvﬁifﬁyoiid5%%”;‘;?;?@"322&23?éaé'e"iﬁévn??tfgdﬁisd"é‘fé%'lt%ﬁ%%ss for Corp rat}F’prsons) Window has been re-opened only for redodgement of transfer deeds
Ahilyanagar, Maharashtra. 3) Society general body meeting held on 22 May 2026 at society head office g ' ' éd/-P Bala\\ramanian EIE'I.'.Iﬂg with phj,l'EiL'Ell share certificate which were ||:}EIQEE| pri{nr to
This issue with the approval of cooperative election - ; - : . : ! .
@ authority District collector Ahiliyanagar, Maharashtra & Liquidator of M’ségﬂ‘f:'_' I"gg‘i,ﬁ,‘:%%‘ﬁﬁ,8;%222;,‘;&’2’;3;;;3‘;32 April 1, 2019 and were rejected’ returned/ not attended to, due to
Returning Officer Ayt . B i i I i
Shri Sant Nagebaba Multistate Co-operative Urban Date: April 6, 2026, Place: Karur deficiency in the documents/ process or otherwise.
Credit Society Ltd., Ahilyanagar. This Special Window will remain open till February 04, 2027.

The eligible shareholders are requested to re-submif their transfer
requests along with physical share cerificates fo the Company's
Registrar to an issue and Share Transfer Agent, Alankit Assignmenis
Limited at the below mentioned details:

Alankit Assignments Limited

Unit: Oil and Natural Gas Corperation Limited
Alankit House, 4E/2 Jhandewalan Extension, New Delhi-110055

Form No. INC-26
{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}
Advertisement in the newspaper for change of

@ AU SMALL FINANCE BANK LIMITED!

3 (A Scheduled Commercial Bank)
T IR I:':"‘ LIS 1R/ H@LE{H1H1J

Registered Offce of the Company from one state to Regd. Office: 19-A, Dhuleshwar Garden, Ajmer Road, Jalpur - 302001
another APPENDIX IV [SEE RULE 8(1}] POSSESSION NOTICE (For Immovable Property)
D_Before ﬂS‘e cﬁfwal Govt;.{nmentbRegional Whereas, The undarsigned baing the Authorized Officer of the AU Small Finance
irector, South Western Region Directorate, Bank Limited (A Scheduled Commercial Bank) under the "Securitizabon and

Bangalore
In the matter of sub-section (4) of Section 13 of Reconstruction of Finandal Assels and Enforcement of Secunty imernst (Ac], 2002 (54 of TEEHPh one No. - 011-4254 1234 [ 1960
Companies Act, 2013 and clause (a) of sub-rule 20021 and & exercss of Powers conferred under Sectom 13 {12] read with [ruls 3] of the E-mail Address: rta@alanhlt.nnm. jk&ll‘lg|ﬂ@3|ﬂnklt.ﬂﬂm
(5) of Rule 30 of the Companies Incorporation) i ;
Rules, 2014 Security Infereat’ {Enforcemeant) Rulas, 2002, issued demand notice dated 7-Mowv-25 For Oil and Natural Gas Curpuraﬁun Limited
AND calling upon the Borrower Shivanna, Siddamma, {Loan Account No. Sd./
D el Z4B30000062020) t ay iha : I icned fi bai Rs of
EDGEVERSE INDIA PRIVATE LIMITED )10 rapay the amount menbicnad. in the nolices baing.is R, Place: New Delhi (Shashi Bhushan Singh)
~ (CIN: U62099KA2023PTC175096) 9,70,194/- (Rs. Nine Lakh Seventy Thousand One Hundred Ninety-Four Only) a ;
having its Registered Office at No 520, G 01, 5 - Date: 26.03.2026 Company Secreta
thin B4l g th [ i 1 t
Whitefield, Bangalore, Bangalore South, WHEREAS, Fincare Small Finance Bank Lid., has amalgamated with &0 Small
Karnataka-560066

Applicant Company / Petitioner Finance Bank Lid., by virfue of the scheme af amaigamation by the Resense Bank of
NOTICE"i;.H(;reby given to the General Public India with effzct from st of April 2024, By virtus of this sechame of amalgamation, the

IMPORTANT"

that the company proposes to make an aforementioned loan account has been transfemed to AU Small Finance Bank Lid.,

application to the Central Government under reludineg But nat lmited o the antire amaund payabbe by vau all In eespact of the said . . .
SeCtI.On 13(4) of the Companlesl Act, 2013 creditffinancial assistance granted, along with the underlying security and sscurity WhIISt Care IS taken prlor to acceptance Of
seeking confirmation of alteration of the kberest i reepastof the mknased oo

Memorandum of Association of the Company N B g Qeged proparty

| sociation . advertising copy, it is not possible to verify its
in terms of the special resolution passed at the The borrowearico-borrower/morigagor/guarantor hawving failed to repay the

Extra Ordinary General Meeting held on 30th|  |amowunt, notice is hereby given 1o the borrower/morigager and the public In Contants The |nd|an EXpreSS (P) |_|m|ted Cannot
N:]arch, 'tzoés _tc; er:jaglf?, th? Con.].g?nty t‘; ganaral that lhae undérsigned has faken possession of the propedy described b h Id bl f h t t f
change I's Regisiere Ice Trom ate o herain balow in exdarcise of powers confarred on himfher under Sub-section (4] of e e responSI e Or SUC Con en S! nor Or any

Karnataka” to the "State of Gujarat”.

Any person whose interest is likely to be section 13 of Actread with Rule & of the Security Interest Enfarcement Rules, 2002 |OSS or damage Incurred as a result Of
affe_cted by the proposed change of the| |anifis the 1t day of April of the year 2026, . . i .
g%?il\?(te?reiitﬁglrceoﬁf ttuz Mé%m2p1anypon:t?; The borrower'co-borrower mongagor/guarantar in particular and the public in transaCtlonS W|th com panIeS, aSSOCIatIOHS or
www.mea.oov.in) by filin investor genaral s hereby caulioned not 1o deal with the propedy and any dealings with the : o : : :

f:omplaint f%rm o)r cau)ée to begdelivered or property will be subject to the charge of the AU Small Finance Bank Limited (A |nd|V|dua|S adverSIng In Its newspapers or
send by speed post of his /her  objections| |Scheduled Commercial Bank) for an amouent of Rs, 8,70,194/- (Rs. Mine Lakh Publications. We therefore recommend that
supported by an affidavit stating the nature of| | syanty Theusand One Hundred Ninety-Feur Only) as on 6-Nov-25 and inlers! . . .

his / her interest and grounds of opposition to

the. Rogional Diractor. South Wesser Region| |2 EXPErses therean unii full peyment. readers make necessary inquiries before sending
o elivec Kb ety W netisiosindvmaftone it sl aldmatmbiiniii any monies or entering into any agreements with
advertisers or otherwise acting on an

oo hosionof otk o Dt iption o Nk omie Enortie e i) N Y o
at the address mentioned below:- Proparty Beaning Katha No.545/05 , Having Unigue Code Mo, 152200500500220099 i s advert|sement In any manner WhatSOGVGF
No 520, G 01, 8th Cross, 8th Main, BEML According To Form Mo-1 1{B) lesued By The Office OF The Hulimayu Grama Panchayath , & Fl NANC IA L H PRE
Layout 6th Stage, Whitefield, Bangalore, Situated At Bokkahalli Village , Chikkiahnachatra Hobli , Manjangud Taluk . Mysuns District
Bangalore South, Karnataka-56|(:)g?g on behalf of And The Propery |d Bounded On The | Measuring East To West | 12,182 Meters And EXPRESS
EDGEVERSE INDIA PRIVATE LIMITED Morth To South @ B 144 Meters | In Todal Measuring 111,48 Sq. Melars | East: Site No-04, B I R e s s ki - s s i a3 s s _-:_H '_"::_ e e
Sd/-| | West: Site No-B, North: Property Belongs To B.N.Shashidhara, South: 20 Feet Road

ARINDAM GHOSH e -
Date : 06.04.2026 (DIRECTOR) Date - 01/Aprill 2026 Authorised Officer areers
Place : Bangalore DIN : 05190830 Place : Mysuru, Kamataka AL Small Finance Bank Limitad

Mula Education Society, Sonai
Tal. Newasa, Dist. Ahilyanagar 414105 (M.S.)
Website: www.mulaeducation.com, Contact No. 7720013304

Required Principal

Applications are invited from eligible candidates for the post of Principal to be
recruited in Shri Dnyaneshwar Mahavidyalaya, Newasa, Tal.: Newasa,
Dist.: Ahilyanagar, affiliated to Savitribai Phule Pune University, Pune.

S.N.| Name of the post | No of Post |  Reservation Remarks
| Principal 01 Open Grant in aid

Terms and Conditions :

1) Qualification, Experience, Pay-scale & Service conditions will be as per

Govt. of Maharashtra, Savitribai Phule Pune University and UGC rules.

2) Applications along with their resume, passport size photo-graph and self-

attested copies of all educational, experience certificates and with valid API

score should reach at The Secretary, Mula Education Society, Sonai, Tal.

Newasa, Dist. Ahilyanagar, 414105. (M.S.) within 30 days from the date of

publication of this advertisement.

3) Appointment of the said post will be for the tenure of five years from the date

of appointment or up to the attainment of superannuation, whichever s earlier.

4) All the terms & conditions are applicable as mentioned in the Government

NOC LetterNo JDHEPune/NOC/2026/91 dated 26/02/2026.

5) Those candidates who are already in service should send their

application with NOC of the present employer through proper channel.

6) The incomplete / late application will not be entertained.

7) Filling the above post is the final right of management.

8) No TA/DA will be payable to the candidates appearing for the interview.
Udayan Gadakh Patil

Vice President

Mula Education Society

I ——
== —0c=
e . |
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e) Date of Conviction if any: No
f) Date of Punishment undergone, if any : No
g) Any other information required to be given : No

locality.

appropriate to function
as a representative in

the interest of the public.
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E. ARIVUSELVAN B.A,, B.L.,

M. ARIKRISHNAN B.A., BL

Advocates, Villupuram.
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